VI TEM NO. 11 COURT NO. 8 SECTION |1 A
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No. 7472/ 2016
(Arising out of inpugned final judgnment and order dated 29/07/2016
in CRLR  No. 1165/ 2014 passed by t he Hi gh Court of Jhar khand at

Ranchi )

Bl NOY KUMAR M SHRA Petitioner(s)

VERSUS

STATE OF JHARKHAND AND ANR. Respondent ( s)

(Wth appl n. (s) for exenption from filing oT., suspensi on of

sentence, interimrelief and office report)
(For final disposal)

W TH
SLP(Crl) No. 9219/2016
(Wth appl n. (s) for per ni ssi on to file | engt hy list of dat es and

O fice Report)

SLP(Crl) No. 8930/2016

(Wth appl n. (s) for permssion to file additional docunent s and
O fice Report)

SLP(Crl) No. 10006/2016

(Wth InterimRelief and Ofice Report)

Date : 31/01/2017 These petitions were called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE A. K. SI KRI
HON&#39; BLE MR. JUSTI CE R K. AGRAWAL
For Petitioner(s) M. Saurabh Kirpal, Adv.
Ashi sh Batra, Adv.
Wattan Sharma, Adv.
M. Anit K Nain, Adv.

==

Rakesh Dwi vedi, Sr. Adv.
Anmi t esh Kumar Adv.

Shashank Shekhar Singh, Adv.
Apoorva Garg, Adv.
Mitunjay Kumar Sinha, Adv.
Parijat Kishore, Adv.
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T

(Crl.)No. 7472/ 2016 etc.

Anrita Sharma, Adv.

Hetu Arora Sethi, Adv.

Respondent (s) M. Ajit Kumar Sinha, Sr. Adv.
De vashi sh Bharuka, Adv.

Arpita Bishnoi, Adv.

Shashank Si ngh, Adv.

Rana Mukherjee, Sr. Adv.

Shiv Mangal Sharma, Adv.

Anti sh Kumar Sharma, Adv.
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UPON hearing the counsel the Court nmade the follow ng
ORDER
Leave granted.
Heard the arguments finally.
Judgment reserved.

(Ni dhi Ahuj a) (Mala Kumari Shar ma)
Court Master Court Master
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